CENTRAL AOMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH,ALL AHABAD

Contempt Application No: 133 of 1994

In

Original Application No: 445 of 1992

8sB.Mishra e - 84 nmiiPat EronBir ¢
Versus
Km. Renu Bhugauliwal,

Assistant Personnel Officer,
N.E .Railway., sees esee Upposite party

Hon'ble Mr. S.Das Gupta, Member-A
Hon'ble Mr, T.L.Verma , fember-J

(By Hon'ble fr. S.Das Gupta, A-M_)

Heard Shri G.P.Gupia, le arned aunsel for

the petitioner.

2. This contempt petition has been filed for
oW -

allegedkcompliance of the judgement and order dated

144 .1992 passed by this Bench of the Tribunal in

0.,A. No., 445 of 1992,

3. The operative portion of the order is

quoted belou;

N Consequently we direct the respondents to

serve a chargesheet on the applicant within tuwe
weeks from the date of receipt of the copy of
this order, if, in fact, there are charges
against the applicant; and the inguiry may be
completed thereafter within gix weeks. The
applicant shall fully cooperate with the inguiry,
and in case the inquiry is not completed withi
the stipulated period, the suspension order iof
the applicant shall stand quashed."




It is very clecr from the order that in
case serving of the chargesheet on the comple tion
of the inguiry is not done within the period specified
therein, the suspension order of the applicant chall
stand guashed. It apgears that the time schedule
niven in the order dated 1.,4.1992 with regard to the
serving of charcesheet and ceompletion of inguiry
has net been adheredto, but the ordsr of suspension
hezs admittedly been revoked. In view cof this, ue
dc not find any wilful or deliberate disobedience
of the Court's crder on the part of the opposite
party, WNec case has been made out of contempt of
Court. In view of this, the ccntempt case is

dismissed.
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Allahab al Dated: ...2%thJuly,1994
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